
REPORT OF THE OVERSIGHT COMMITTEE, NGT, U.P, LUCKNOW 

 

IN THE MATTER OF:- 

 

ORIGINAL APPLICATION NO. 670/2018 

 

ATUL SINGH CHAUHAN  

VERSUS 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE & 
ORS. 

 

INDEX 

 

Sl. No. Particulars Page No. 

 

1. 

 

REPORT OF OVERSIGHT COMMITTEE 

 

1-23 

2. Annexure-I 24-26 

3. Annexure-II 27-33 

4 Annexure-III 34-35 

5 Annexure-IV 36-44 

6 Annexure-V 45-47 

7 Annexure-VI 48-53 

8 Annexure-VII 54-56 

9 Annexure-VIII 57-64 

10 Annexure-IX 65-68 

11 Annexure-X 69-70 

12 Annexure-XI 71-78 

13 Annexure-XII 79-88 

14 Annexure-XIII 89-91 

15 Annexure-XIV 92 

16 Annexure-XV 93 

17 Annexure-XVI 94-97 

18 Annexure-XVII 98-110 

 

  



1  

 

REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE 
NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 670/2018 (I.A. NO. 22/2019,  M.A. 

NO. 145/2019, I.A. NO. 694/2019 & M.A. NO. 773/2019) IN RE: ATUL SINGH 
CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE AND 

OTHERS WITH REGARDS TO THE ILLEGAL SAND MINING IN THE BED OF RIVER 
YAMUNA, PRAYAGRAJ. 

 
(Revised in continuation of earlier report on the subject dated 04.07.2020) 

 

I. INTRODUCTION 

Applicant Atul Singh Chauhan had approached the Hon'ble NGT with the 

contention that lot of irregularities were taking place in mining in river Yamuna at 

Prayagraj (Allahabad). He had filed a petition in the year 2018 titled Atul Singh Chauhan 

vs. Ministry of Environment, Forest and Climate Change &Ors. His contention was that 

mining was allowed prior to preparation of District Survey Report (DSR). He contended 

that it was being done in an unscientific way, in stream mining was resorted too. 

Mining was being done upto 4 to 6 meter deep using Pokland Machine. Mining was 

done without taking EIA clearance in violation of Supreme Court Order  in Deepak 

Kumar vs State of Haryana & others,(2012) 4 SCC 629. 400 to 500 trucks of sand were 

daily moving out transporting sand in excess of the permissible limit of 125 trucks. 

These trucks were carrying a load of 12 to 20 cubic meters instead of permissible limit 

of 6 cubic meters. Mining was being done in utter violation of orders passed by Hon’ble 

NGT in the cases in order dated 04.09.2019 in OA No. 173/2018 in re: Sudarshan Das 

versus State of West Bengal and others, order dated 26.04.2019 passed in OA No. 

44/2016 in re: Mushtakeem versus MoEF & CC and others and order dated 13.09.2018 

passed in OA No. 186/2016 in re: Satendra Pandey versus MoEF & CC and another. 

 

II. FEW ORDERS  PASSED BY   HON’BLE NGT IN O.A. No. 670/2018 IN RE: ATUL SINGH 

CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE 

CHANGE AND OTHERS 
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Hon’ble NGT constituted a Joint Committee under the Chairmanship of 

Commissioner, Prayagraj on 20.09.2018. The Committee while sending its report 

to the Hon’ble NGT acknowledged that illegal sand mining was going on.  

1.  Vide order dated 12.02.2019,Hon’ble NGT formed a Monitoring Committee 

under Chairmanship of Justice Rajes Kumar to examine the entire matter and send its 

report to Hon’ble NGT. E-tender notice was issued even without preparation of District 

Survey Report on 20.09.2018.  

 

2.  On 09.05.2019, Hon’ble NGT examined the report of Monitoring Committee. The 

Monitoring Committee in its report dated 29.03.2019 mentioned that illegal sand 

mining was going on in river Yamuna at Prayagraj. They came out with the following 

suggestions to remedy the situation:  

i. CCTV Cameras should be installed at mining points to verify the amount of sand 

extracted. 

ii. Regular patrolling should be done by the police to inspect the mining operations.  

iii. Daily reports regarding mining should be sent to the District Magistrate.  

iv. In case of any irregularity, FIR should be lodged.  

v. The District Magistrate and the Superintendent of Police should carry out 

surprise checks. 

 

 Hon’ble NGT reiterated its order dated 10.01 2019 whereby it had ordered that 

every vehicle carrying illegal sand should be confiscated and it should not be released 

without recovery of 50% of showroom price. This order has been affirmed by Hon’ble 

Supreme Court on 07.05.2019. Besides confiscation, environmental compensation 

should be levied against illegal mining which should be based on net present value of 

the cost of damage to environment along with the cost of restoration of environment 

as well as cost of illegally mined material. 

 

3.  Hon’ble NGT Vide order dated 04.07.2019 examined the reports of Monitoring 

Committee dated 19.06.2019, 28.06.2019 and 02.07.2019.  It directed removal of JCBs 
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and other machines from the mining areas in river Yamuna.  It also reiterated earlier 

directions of installing CCTV cameras, patrolling, surprise inspections and daily reports 

from the District Magistrate.  Hon'ble NGT on Feb 28, 2020 directed that there would 

be a single Oversight Committee (this Committee), which would be monitoring all 

environmental cases, which hitherto were monitored by separate committees.  It 

examined the Monitoring Committee’s report dated Nov 02, 2019 wherein it was 

mentioned that in Allahabad (now Prayagraj), out of 83 silica sand washing plants,  only 

12 had permission from UP Pollution Control Board.  These 12 silica sand washing 

plants were using tube-wells for washing without getting permission from Central 

Ground Water Authority.  UPPCB had been asked by the Monitoring Committee to seal 

these plants and invoke environmental compensation on them.  The Monitoring 

Committee had asked to give them an opportunity of hearing before taking final 

decision. 

 

4.  Hon’ble NGT also mentioned that directions given in order dated 04.09.2019 in 

OA No. 173/2018 in re: Sudarshan Das versus State of West Bengal and others, order 

dated 26.04.2019 passed in OA No. 44/2016 in re: Mushtakeem versus MoEF&CC and 

others and order dated 13.09.2018 passed in OA No. 186/2016 in re: Satendra Pandey 

versus MoEF&CC and another, must also be followed in the State of UP.  The operative 

portion of these three orders is annexed as Annexure-I to this report. 

 

Salient directives in these cases are as follows: 

i. There has to be demarcation of boundaries of all mineral leases. No mining 

can be allowed without demarcating the boundary. 

ii. Mining has to be as per EIA Notification, 2006; MOEF Notification dated 

15.01.2016 and Sustainable Sand Mining Management Guidelines, 2016. 

iii. Compliance of Water (Prevention and Control of Pollution) Act, 1974; Air 

(Prevention and Control of Pollution) Act, 1981 and Regulation of Central 

Ground Water Authority in all Sand mining leases is mandatory. 
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iv. For ensuring compliance of all these directives, district administration is fully 

accountable. 

v. District Magistrate and Superintendents of Police have to seize all mining 

equipments and vehicles in case of illegal mining. 

vi. Besides criminal proceedings, there has to be imposed exemplary penalty by 

District Magistrates in case of illegal mining. 

vii. A detailed restoration plan for rivers beds has to be made, based on 

recommendations of Expert Committee. 

viii. Assessment of ecological damage has to be ensured by Indian Council of 

Forestry Research and Education, Dehradun, incorporating cost of river bed 

material, cost of ecological restoration and net present value of the future 

ecosystem services foregone. Regional Officer of the CPCB would be the 

Nodal Officer. 

ix. Vehicles confiscated would be released only on payment of 50% of 

showroom value. 

x. For environmental clearance in sand mining, even for B- 2 cases where land is 

between 5 to 25 Hectares, there will be provision for assessment (EIA), 

Environmental Management Plan (EMP) and public consultation. Even in the 

cases of leases below 5Hectares, Form-1m would be made by State 

Environmental Impact Assessment Authority (SEIAA) rather than by District 

Environmental Impact Assessment Authority (DEIAA). 

xi. MOEF & CC will prepare guidelines for calculations of damage to mine out 

areas. 

 

MONITORING COMMITTEE 

 The Monitoring Committee under Justice Rajes Kumar was constituted on 

12.02.2019.  It held its meetings on 29.03.2019, 19.06,2019, 28.06.2019, 

02.07.2019, 12.06.2019, 23.10.2019, 02.11.2019 and 07.02.2019. 

 On 29.09.2019, the Committee while reviewing remedial action 

suggested: 
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(i) Installation of CCTV Cameras 

(ii) Regular patrolling by police 

(iii) Daily reports to be given to District Magistrate 

(iv)      Lodging of FIR in case of irregularity 

(v) Surprise checks by District Magistrate/Senior Superintendent of Police 

 On 28.06.2019, the Committee reiterated its earlier suggestions on 

remedial action given on 29.03.2019.  It also asked for removal of JCBs from river 

beds. 

 On 02.07.2019, the Committee asked for serving notices to such bidders 

who had not registered for cancellation of their licence, forfeiture of their 

amount and criminal action against those, who were still mining despite service 

of notice to them.  The Committee was apprised by the Chief Mining Officer that 

all stocks, which were seized due to illegal mining/illegal transportation, were 

disposed off by e-tendering.  The Committee also noticed that No Objection 

Certificate (NOC) was not taken from Forest Department for stone mining and 

directed that finalisation of lease should take place only after NOC from Forest 

Department. 

 On 23.10.2019, the Committee noted that 71 out of 83 Silica Sand 

Washing Plants did not have clearance from UPPCB.  The balance 12 Silica Sand 

Washing Plants, which had clearance from UPPCB, did not have licence from 

Central Ground Water Authority.  The UPPCB was instructed to seal these 71 

plants.  Regional Officer, UPPCB was asked to give the complete status of all the 

plants. 

 On 08.01.2020, the Committee directed RC notices to be issued to such 

lessors whose lease had been cancelled for non-deposit.   The Committee 

reviewed the process of Environmental Clearance in pending cases and directed 

to expedite the process.  The Committee noted that out of 54 Pattas which had 

been carved out, 21 Pattas were settled for mining.  The Committee felt that the 



6  

process of settlement was very slow.  The Committee felt that illegal mining was 

going on by unauthorised persons without holding legal Patta and also from the 

stream of the river.  The Committee, suspecting connivance of officers 

responsible for checking illegal mining, suggested enquiry by a fair and honest 

agency, both in Prayagraj and Kaushambi. 

 On 07.02.2020, the Committee reviewed the enforcement work with 

District Magistrate/Superintendent of Police, Prayagraj. District 

Magistrate/Superintendent of Police apprised it of the actions taken by them- 

spot inspections, vehicles seized etc.  Petitioner Shri Atul Singh Chauhan 

mentioned that the main problem is in the Baswar area where illegal mining 

takes place through JCBs and boats, particularly at night.  District Magistrate 

assured that he would get a Police Chauki opened in Baswar.  The Committee 

while expressing satisfaction with the progress directed the DM/SSP to conduct 

more surprise checks and take stringent action against persons involved in illegal 

mining.   

5. Vide order dated 07.07.2020, the Hon’ble NGT considered the report of the 

Oversight Committee dated 04.07.2020. The issue covered by the report dated 

2.11.2019 mainly relates to illegal sand mining in district Prayagraj. The report also 

includes the status of compliance of directions of Hon’ble NGT relating to Solid Waste 

Management in O.A No. 606/2018.  

 

III. STEPS TAKEN BY DISTRICT ADMINISTRATION 

 The district administration Prayagraj have, vide their reports dated 03.07.2019, 

06.02.2020, 16.06.2020 and 27.06.2020, (Refer Annexures- II, III, IV & V) mentioned 

the steps taken by them.   

1. A nine-member interdepartmental committee has surveyed the river bed.  

Based on the survey report, only those areas have been identified for leasing out 
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which are outside the river stream.  Only these areas would be allotted by them 

to prospective bidders through e-tender cum e-auction process. 

2. The DSR for Prayagraj has been prepared as per guidelines of MoEF. 

3. The enforcement figures as given by district administration are as follows: 

Sl 
No 

Illegal 
mining 
cases 

Illegal storage 
cases 

FIRs Illegal 
transport 

cases 

Cases registered 

2018-19 

1 56 06 196 194 06 

2019-20 
 

2 32 04 132 
 

537 80 

2020-21 
 

3 02 09 11 87 90 

 

4. Task Forces comprising of Sub Divisional Magistrate, Circle Officer and 

Assistant Road Transport Officer have been constituted in all sub-divisions to 

check illegal mining/ illegal transportation. 

5.  A police outpost has been recommended to be opened in village Baswar, P.S. 

Ghoorpur, which is sensitive from illegal mining point of view. 

6.  Weekly reports are sent by Task Forces to SSP office. 

7.  Illegally stored sand is confiscated and auctioned off through e-auction after 

taking the Court’s permission. 

9.  CCTV cameras will be installed at all sensitive points. CCTV camera is 

installed at the only point where sand mining is continuing. 

10.  Senior Superintendent of Police has been instructed by District Magistrate to 

ensure regular patrolling. 
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11.  Station House Officers have been instructed to send daily reports with 

photographs to UPPCB and District Magistrate. 

12.  19 out of 21 leases have been cancelled because of non-deposit of dues.  

Even the only lease in Yamuna River, which was operative, has been suspended 

for non-deposit. 

13.  Efforts for settlement of lease are going on despite the delay due to COVID-

19. 

 

IV. MINUTES OF THE MEETING OF OVERSIGHT COMMITTEE 

 Various meetings regarding O.A. No. 670/2018were held by Oversight 

Committee, NGT, UP in the office of committee and through Video-conferencing as 

follows: 

(A)  Vide Meeting dated 12.09.2019, various issues and directions were discussed by 

the committee   in compliance of Hon’ble NGT order dated 12.02.2019 passed in O.A. 

No. 670/2018 in re: Atul Singh Chauhan versus MoEF&CC and others and in 

Compliance of Hon’ble NGT order dated 28.08.2018 in O.A. No. 164/2018 in re: 

Ashwani Kumar Dubey Vs. Union of India and others (Annexure-VI). 

(B)  Vide Meeting dated 23.10.2019, various issues and directions were discussed in 

the committee meeting   in compliance of Hon’ble NGT order dated 12.02.2019 passed 

in O.A. No. 670/2018 in re: Atul Singh Chauhan versus MoEF&CC and others 

(Annexure-VII). 

(C)  Vide Meeting dated 08.01.2020, various issues and directions were discussed in 

orders of the committee meeting incompliance of Hon’ble NGT order dated 28.08.2018 

in O.A. No. 164/2018 in re: Ashwani Kumar Dubey versus Union of India and others and 

order dated 12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan versus 

MoEF&CC and others(Annexure-VIII). 
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(D)  Vide Meeting dated 29.01.2020, various issues as pointed out in the orders of 

Hon’ble NGT dated 21.10.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan 

versus MoEF&CC and others were discussed. Other officers viz., Secretary, Urban 

Development; Chief Env. Officer, UPPCB; EE, UPPCB, Lucknow and Dy. Secretary, 

UPSLSA were also present in the meeting (Annexure- IX). 

(E)   Vide Meeting dated 07.02.2020, various issues and directions as mentioned in 

orders of the Hon’ble NGT were discussed in compliance of Hon’ble NGT order dated 

28.08.2018 in O.A. No. 164/2018 in re: Ashwani Kumar Dubey versus Union of India and 

others and order dated 12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh 

Chauhan versus MoEF&CC and others (Annexure- X). 

(F)  On 02.03.2020, the compliance of the order dated 21.10.2019 was discussed by 

the current Oversight Committee with Secretary, Urban Development and Member 

Secretary, UPPCB, Lucknow.(Annexure- XI). 

(G)  A meeting regarding O.A. No. 670/2018 was recently held on 18.06.2020 

(through Video-Conferencing) by Oversight Committee, NGT, UP. This was the first 

detailed meeting of the current Oversight Committee in this matter. Progress of 

implementation of Hon’ble NGT’s directions was discussed and status of the action 

taken by the concerned authorities in compliance of the orders was also reviewed.  

(Annexure- XII). 

 

ENVIRONMENTAL MONITORING CELL  

An Office memo letter received from Member Secretary, U.P. Pollution Control 

Board, Lucknow on 09.06.2020 (Annexure- XIII). 

 

V. SUMMARY OF THE COMPLIANCE STATUS OF THE DIRECTIONS GIVEN BY HON’BLE 

NGT IN O.A. NO. 670/ 2018 
 

1.  Various issues and directions as mentioned in orders of the Hon’ble NGT were 

discussed by the committee under Chairmanship of Hon’ble Justice (Retd.) Shri Rajes 



10  

Kumar, at Circuit House, Prayagraj. The compliance status of the different issues has 

been reported by DM, Prayagraj and sent by Senior Mining Officer, Prayagraj on 

29.06.2020.The details are enclosed in Annexure-II, III, IV & V. 

2.  The status regarding Environmental Compensation (EC) in compliance of orders 

of Hon’ble NGT was received vide a scanned copy of Letter no. ZoL/Tech/NGT/341/308 

dated 30.06.2020 received from CPCB, Lucknow and is annexed at Annexure- XIV. 

3.  The status regarding illegal sand mining has been reported by DMs of Kanpur 

Dehat/Fatehpur/ Chitrakoot/ Kaushambi in this case vide Letter no. 470/M- NGT/2019 

dated 01.07.2020 and is  enclosed at Annexure- XV. 

4.  The present status of Sand Blocks (Yamuna River) in District Prayagraj has been 

reported by Senior Mining Officer, Prayagraj vide letter no. 1126/Khaniz/ 2020-21 on 

31.08.2020. The details are enclosed at Annexure- XVI.  

 

Additional Information provided by Mines Department: 

  The Mines Department has given information during meetings of Current 

Oversight Committee regarding steps taken by them all over the State for ensuring 

environmental protection and curbing irregularities. Some of the steps taken by them 

are as follows:  

1. The Mines Department has established a Command Centre at the Directorate of 

Geology and Mines at Lucknow from where they operate the Integrated Mines 

Surveillance System for the entire State. Under the Integrated Mines Surveillance 

System, all the mine areas have been geo fenced. PTZ cameras at the mines have 

been installed. Weigh Bridges fitted with cameras have been installed at all mines 

and have been integrated with the Control Centre at Head Quarters. They are using 

Artificial Intelligence based Software and taking the help of Drones and Cloud 

Services for monitoring mining activity in the State. Drone Video-graphy has been 

done in sensitive districts- Fatehpur, Banda, Prayagraj and Saharanpur.  Progress of 

each site is being monitored at headquarter level regularly. 
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2. District Administration is directly responsible for all mining activity in the District. A 

seven member district level task force has been set up under the chairmanship of 

DM vide order dated 20.03.2016.  Deputy Superintendent of Police level officers of 

Police department are members of this task force. The mining areas are constantly 

monitored by this task force. 

3. They have established a Vehicle Tracking System to check the misuse of Transport 

Pass and Overloading. They are using RFID tags to monitor the movement of 

vehicles. To begin with, this system has been introduced in the most sensitive 

districts of Hamirpur, Banda, Fatehpur, Jalaun and Jhansi. Transport of minerals 

even from stores is being regulated through electronic E- forms. 

4. New areas have been identified based on survey conducted according to 

Sustainable Mining Guidelines and they are being included in the DSR. All DSRs are 

being prepared only on the recommendations of the District Collectors. Besides the 

system of installing pillars on the ground, site coordinates have to be compulsorily 

indicated for each mining site to ensure that mining activity is taking place at the 

allotted site only.  

5. Mining Department has made a provision in the Rules to blacklist a person for upto 

2 years if found guilty of illegal mining/illegal transportation. So far 125 

persons/firms have been blacklisted in the State. 

6. Mining Department has amended the Rules to allow storage of minerals only 

beyond 5Km radius from the riverbed. This has been done to prevent illegal mining 

from river bed under the alibi of storage. 

7. Rule-35(2) of Uttar Pradesh Minor Mineral Regulations, 1963 provides that the 

mining lease holder whose mining lease area is more than 5 hectares, shall 

construct check-post/gate and install 4 CCTV cameras capable of recording at 360° 

visibility at his own expense for monitoring under the supervision of the DMs.  

8. There are provisions for notifying the geo coordinates of all boundary pillars of the 

mining area in the UP Minor Mineral Regulations which are being followed. There is 
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provision for execution of mining lease deed only after demarcation under rule-17 

of the Mining lease Approval Rules, 1963. 

9.  Instead of the printed MM-11, online royalty payment has been introduced through 

E- MM- 11. Security features have been introduced in E-MM 11 to check its misuse. 

 The Oversight Committee asked for compliance report from the State Govt. on 

various issues and directions which were discussed in orders of the Hon’ble NGT in O.A. 

No. 670/2018. The compliance status of the different issues is as follows:  

S. 
No

. 

Issues/ points 
of discussion 

Compliance Status 

1 Report 
regarding 
District 
Prayagraj. 
Recovery of 
damages for 
illegal mining 
and coercive 
measures 
against the 
vehicle 
involved in 
illegal sand 
mining. 

Chief Mining Officer informed the Committee that in the entire 
State, at the places where sand mining is going on, weigh-
bridges have been installed and CCTV cameras have been 
installed to check illegal sand mining and its transportation. This 
has also been incorporated in the Rule.  
 
So far confiscation of vehicles is concerned, it was informed by 
the Chief Mining Officer that under the Mines and Minerals 
(Development and Regulation) Act, 1957 (for short, MMDR Act), 
the competent authority is the court of Chief Judicial 
Magistrate for lodging complaints. In the complaints, orders of 
the Hon’ble NGT are referred to. Confiscated vehicles are 
released by the court of Chief Judicial Magistrate concerned 
after obtaining an affidavit and trial continues in due course. 
This is a practice in Prayagraj, but in other districts too, the 
same procedure is being adopted.  
 
On query being made that when the orders of Hon’ble NGT in 
this regard have been confirmed by Hon’ble Supreme Court, 
then why the Chief Judicial Magistrate is releasing the 
confiscated vehicles on affidavit and whether the Chief Judicial 
Magistrate is made aware of the above confirmation by Hon’ble 
Supreme Court on 7th May, 2019 and even thereafter if 
confiscated vehicles are being released without payment of 
penalty, whether appeals are being preferred, the Chief Mining 
Officer replied that so far no appeal has been preferred, but 
they will do it now.  
 
 

Shri Ashish Tiwari, Member Secretary, UPPCB informed that the 
penalty regime has now been amended by Hon’ble NGT vide 
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order dated 28.02.2020 passed in OA No. 670/2018 to the 
following effect: 
 
 

Sr. 
No. 

Category of Vehicle Penalty 
Amount 

1 Vehicles/Equipments/Excavators with 
showroom value more than Rs. 25 lacs 
and less than 5 years old. 

Rs. 4 lacs 

2 Vehicles/Equipments/Excavators with 
showroom value more than Rs. 25 lacs 
and more than 5 years but less than 10 
years old. 

Rs. 3 lacs 

3 For the remaining Vehicles year/ 
Equipments/ Excavators which are 
otherwise legally permissible to be 
operated and not covered by Serial No. 1 
and 2. 

Rs. 2 Lacs 

Note–I: On repetition of the offence by the same vehicle/ 
equipment, Order dated 05.04.2019 will be applicable.  
Note–II: The option of release may be available for a period 
of one month from the date of seizure and thereafter, the 
vehicles may be confiscated and auctioned. 

 
It was further informed that the above penalty regime would be 
applicable for the offence committed for the first time but in 
case of repetition, penalty regime as provided in the order of 
Hon’ble NGT dated 10th January, 2019 would be applicable. In 
the said order of Hon’ble NGT, it was directed that the State 
Government has to amend the rules and the confiscating officer 
is to be designated in consonance with amendments made and 
the amount so collected is to be remitted to State PCB/PCCs for 
being utilized for restoration of environment. The Hon’ble NGT 
had further directed that the above compensation regime will 
be over and above any existing rules or provisions.  
 
Let the State Government issue an appropriate Office 
Order/Rule to this effect in accordance with the spirit of orders 
of Hon’ble NGT referred to hereinabove by incorporating State 
Amendment.  
 
The Committee was informed by Shri Anjani Kumar Singh, 
Senior Mines Officer, Prayagraj that there are 2 running leases 
(pattas) i.e. Ganga (working) and Yamuna (suspended from 
04.06.2020). Both the mining areas have CCTV cameras. There 
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were 21 pattas earlier, but at present only two pattas are there, 
out of which one patta relating to Ganga is in running condition 
and the other one, which relates to Yamuna, is suspended on 
account of nonpayment of royalty. Tender were advertised but 
due to lockdown, tender process could not be completed. He 
further informed that till date 14 FIRs have been lodged 
regarding illegal sand mining. However, no penalty has been 
realized so far from illegal miners. 
 
The District Magistrate, Prayagraj should submit a detailed 
report within a week in regard to steps taken against illegal 
sand miners, vehicles confiscated, penalty imposed/realized, 
action taken against accountable officers, surprise inspections 
made so far by District Magistrate and Senior Superintendent of 
Police and daily reports submitted by the district administration 
to the Head Office at Lucknow. 
 
The Committee directed to check illegal mining by all means. 
 
The State Mines Department was directed to get an inspection 
made against illegal sand mining in the neighboring Districts of 
Kanpur Dehat, Fatehpur, Chitrakoot and Kaushambi and submit 
a detailed report.  
 
It shall be ensured that no mining is permitted to be done in 
violation of the provisions of MMDR Act and rules framed there 
under and suitable action is taken against wrong-doers.  
 

2 Environmental 
Compensation 

CPCB was directed to provide assistance in calculating the EC in 
compliance with the directions of Hon’ble NGT.  
 
In this regard, it is submitted that CPCB in Compliance of 
Hon’ble NGT order dated 05.04.2019 in OA No. 360/2015 (and 
13 other clubbed cases related to sand mining from riverbeds in 
different states), constituted a committee to prepare a scale of 
compensation, after including the components mentioned in the 
orders, which can then be adopted in whole of country. The 
nodal agency for compliance and coordination is CPCB. (Refer 
Annexure-XIV) 
Under consideration of Hon’ble NGT for Approval. 
 

3 Status of 
Action Plan 
regarding 
Illegal sand 

 A nine-member interdepartmental committee has surveyed 
the river bed.  Based on the survey report, only those areas 
have been identified for leasing out which are outside the 
river stream.  Only these areas would be allotted by them to 
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mining prospective bidders through e-tender cum e-auction 
process. 

 The DSR for Prayagraj has been prepared as per guidelines 
of MoEF. 

 The enforcement figures as given by district administration 
are as follows: 

Sl 
No 

Illegal 
mining 
cases 

Illegal 
storage 
cases 

FIRs Illegal 
transport 

cases 

Cases 
registered 

2018-19 

1 56 06 196 194 06 

2019-20 
 

2 32 04 132 
 

537 80 

2020-21 (till June, 2020) 
 

3 02 09 11 87 90 

 

 Task Forces comprising of Sub Divisional Magistrate, Circle 
Officer and Assistant Road Transport Officer have been 
constituted in all sub-divisions to check illegal mining/ illegal 
transportation. 

 A police outpost has been recommended to be opened in 
village Baswar, P.S. Ghoorpur, which is sensitive from illegal 
mining point of view. 

 Weekly reports are sent by Task Forces to SSP office. 

 Illegally stored sand is confiscated and auctioned off 
through e-auction after taking the Court’s permission. 

 Senior Superintendent of Police has been instructed by 
District Magistrate to ensure regular patrolling. 

 Station House Officers have been instructed to send daily 
reports with photographs to UPPCB and District Magistrate. 

 19 leases out of 21 leases have been cancelled because of 
non-deposit of dues.  Even the only lease in Yamuna river, 
which was operative, has been suspended for non-deposit. 
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 Efforts for settlement of lease are going on despite the delay 
due to COVID-19. 

4 Best practices 
(setting up of 
control rooms) 
 

The Committee has been informed by Chief Mining Officer that 
Command Centre has been established at Lucknow. 

5 Status of 
installation of 
CCTV cameras 
at every 
dumping site 
 

CCTV cameras will be installed at all sensitive points. CCTV 
camera is installed at the only point where sand mining is 
continuing. 

 

6 Installation of 
GPS 

The Chief Mining Officer informed that process for installing 
GPS in vehicles is in progress. 
 

7 License from 
UPPCB and 
CGWA (83 
Silica Sand 
Mining Plants) 

Shri Ashish Tiwari, Member Secretary, UPPCB informed that out 
of 83 Silica Sand Washing Plants which were identified, only 04 
have permission from UPPCB. Rest plants were sealed for want 
of permission on the basis of inspection done by a committee 
on 16.06.2020 and EC was imposed. District Magistrate has 
issued recovery certificate for realization of the same. The 
Committee directed that Silica Sand Washing Plants be made 
viable after obtaining environmental clearance from UPPCB. 
 

8 Status of Sand 
Blocks (Yamuna 
River) in 
District 
Prayagraj 
 
 
 
 
 
 
 
 
 
 
 
 
 

Status of Sand Blocks (Yamuna River) in District Prayagraj 
 

S.No
. 

Details Number of 
Blocks 

1 Total No. of Sand Blocks in Yamuna River 21 

2 Water Logged Area ( Mining Lease cannot 
be granted by the directions of Hon’ble 
NGT and Hon’ble Supreme Court Orders) 

11 

3 Letter of Intent issued (Lease will be 
granted after issuance of Environmental 
Clearance from SEIAA) 

04 

4 In process of Letter of Intent 01 

5 Number of Advertised Sand Area 02 

6 Pending in SEIAA (For Environmental 
Clearance) 

01 

7 No bid found in Advertisement 01 

8 Number of area affected by Kumbh Mela 01 
 

9 Status of 21 
common area 

1. Number of Submerged Sand fields- 11 (Plot No.- 1, 2, 10, 
11, 12, 13, 14, 15, 18, 19, 20) In pursuance of the Guidelines 
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of Yamuna 
River located in 
Prayagraj Distt 

of Hon’ble Supreme Court and Hon’ble NGT, the submerged 
areas cannot be sanctioned for mining abstraction.. 
Regarding the separation of the above submerged areas 
from the DSR, a letter dated 04.08.2020 has been sent to 
the government. 
 

2. Number of letters of intent issued - 4 (Plot No.- 3, 5, 7, 16,) 
For the sand areas, execution of mining leases will be done 
after issuing environmental clearance certificate from the 
State Level Environmental  Impact Assessment  Authority. 
 

3. Issue of letters of intent under process- 1 (Plot No.- 04) 
 

4. Number of Sand areas advertised- 2 (Plot No.- 8, 21) The 
above areas have been advertised by the office letter dated 
20.08.2020. The e-auction date for the said areas is fixed for 
16.10.2020 and 17.10.2020. 
 

5. Number of Pending areas in SEIAA FOR Environmental 
Clearance- 01 (Plot No- 09) Environmental Clearance 
Certificate is not obtained from the SEIAA for the said area. 
 

6. Number of areas in which no tender is received in the 
advertised area for acceptance - 01 (Plot No.- 06) The said 
area is being arranged as per dated 23.05.2020 to be given 
on  mining permit for a short period. 
 

Number of restricted areas due to MaghMela- 01 (Plot No.- 17) 

10 Details of 
Enforcement 
actions taken in 
financial year 
2020-21 (near 
Yamuna River) 

Details of Enforcement action taken in financial year 2020-21 
 

S. No. Month Number of Vehicles Caught 

In Month Till Month 

1 April, 2020 13 13 

2 May, 2020 51 64 

3 June, 2020 34 98 

4 July, 2020 13 111 

5 August, 2020 88 199 
 

11 Other items Department of Irrigation was directed to submit a report 
regarding illegal mining of minor minerals in irrigation channels. 

 

VI. OBSERVATIONS OF THE OVERSIGHT COMMITTEE 
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 The Committee noticed from the submitted reports by the District Magistrate 

and Senior Mines Officer, Prayagraj that presently, only 01 sand mining lease is 

operational for the entire district.  Initially 54 Pattas were carved, out from which 21 

Pattas were settled.  19 of them were cancelled due to non-deposit of dues or non-

registration.  Out of the 02 operational Pattas, 01 was suspended, leaving only 01 Patta 

operational.  It is quite surprising that these Pattas were not settled throughout the 

year.  Even this year, now due to rainy season, they would not be operational till 

October.   

 It is worth pondering as to how the demand of the entire district would be met 

by just one Patta.  This lends credence to the observation of the Justice Rajes Kumar 

Committee dated 08.01.2020 that illegal mining may be going on by unauthorised 

persons without holding legal Patta and also from river stream. Alternatively the 

possibility that illegal mining may be taking place in neighbouring districts from where 

sand may be coming to Prayagraj, may not be ruled out. 

 The enforcement figures as mentioned in compliance status also have drastically 

dropped. Only 02 illegal mining cases have been registered this year, compared to 32 

last year. There is a drastic drop in FIRs registered and illegal transportation of mining 

material cases.  Though CCTV camera is reported to be installed at the only place where 

mining Patta is operational, they are yet to be installed at other sensitive points despite 

repeated instructions.  Why daily reports are not being sent?  Why patrolling reports 

are not coming?  Why despite assurance, Police Outpost has not been opened in 

Baswar area? The District Magistrate has to find out why despite his instructions, 

implementation is not taking place.  Laxity in enforcement on above points cannot be 

taken lightly and accountability needs to be fixed.   

 The Senior Mines Officer, Prayagraj submitted the report regarding the present 

status of Sand Blocks (Yamuna River) in District Prayagraj. There are total 21 Sand 

Blocks in Yamuna River. The sand blocks in Water Logged Areas are 11, Letter of Intent 

has been issued for 4 (Lease will be granted after issuance of Environmental Clearance 

from SEIAA); only one LOI is under process. The number of Advertised Sand Areas is 02 

near Yamuna River. 
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 An important point needs to be brought to the notice of Hon’ble NGT. During the 

course of the above proceedings before the Oversight Committee, the petitioner Shri 

Atul Singh Chauhan had sent a letter to the committee along with annexures and 

photographs mentioning that illegal mining were going on in Prayagraj. The Committee 

had asked for a report from DM Prayagraj on August 21, 2020. The Committee again 

sent remainder to DM Prayagraj requesting him that the report be submitted to the 

Committee before hearing and in the event of not meeting the timelines to be 

furnished to Hon’ble NGT directly. So far the report has not been received from DM 

Prayagraj. Copies of the letter of the complaint of Shri Atul Singh Chauhan and letter to 

DM, Prayagraj are enclosed as Annexure- XVII. 

 

RECOMMENDATIONS: 

(A) Specific to Prayagraj: 

1. The enforcement efforts in Prayagraj have come down drastically this year. There is 

an urgent need to augment the monitoring of illegal sand mining in district Prayagraj. 

Accountability needs to be fixed for the laxity. Constant monitoring of illegal sand 

mining must be done with drones, aerial surveys, ground surveys through dedicated 

task force at district level. The State Government can also organise night-surveillance 

of mining activities through night-vision drones at district level. 

 

2. So far as confiscation of vehicles is concerned, under the provisions of the Mines and 

Minerals (Development and Regulation) Act, 1957, the competent authority is the 

court of Chief Judicial Magistrate for lodging complaints. In the complaints, orders of 

the Hon’ble NGT are referred to. Confiscated vehicles are released by the Court of 

Chief Judicial Magistrate concerned after obtaining an affidavit and trial continues in 

due course. This is a practice not only in Prayagraj, but in other districts too. 

 

3. The State Government should amend the rules and the confiscating officer needs to 

be designated in consonance with amendments made in Forest Act/Rules and the 
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amount so collected to be remitted to State PCB/PCCs for being utilised for 

restoration of environment.  

 

4. The State Government must address the issue of monitoring gaps in illegal sand 

mining with the following recommendations to remedy the situation:  

 Installation of CCTV Cameras should be at mining points to verify the amount of 

sand extracted. 

 To inspect the mining operations, there is need for regular patrolling by the police.  

 Daily Mining reports should be sent to the District Magistrate.  

 FIRs should be lodged in case of any illegal mining. 

 The DM and the SP should carry out surprise checks at regular intervals. 

 

5. In order to stop illegal sand mining, it shall be the duty of the concerned authority 

to do area survey at regular intervals. 

 

6. It was informed by Senior Mining Officer, Prayagraj that there were 21 pattas 

earlier, but at present only one pattas is thereand the process of settlement of 

remaining Pattas could not be completed for more than one year for one reason or 

the other.This is a serious anomaly in Prayagraj which raises suspicions and needs 

further probing by the concerned authorities. Further, he informed that till date 

only 14 FIRs have been lodged for illegal sand mining.  No penalty has so far been 

realized from any of the illegal miners. This calls for a strict, impartial, transparent 

and deterrent environmental compensation regime. 

 

7. State of U.P. needs to evolve a mechanism for the recovering compensation for the 

damage to the environment from illegal mining.  

 

(B) General Recommendations 

1. Environmental Clearance takes into account all the environmental concerns. 

Mining plan is the instrument through which it is enforced. However, for mining 

activity going on illegally, there is neither any EC nor any mining plan. Illegal 
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mining invariably leads to reckless damage to environment. Hence, utmost efforts 

are required to check illegal mining through surveillance, patrolling and 

enforcement.  

2. In District Prayagraj, there is only one operative lease out of 51 leases and that too 

for more than one year. Areas where only a few leases are operative and the rest 

are not settled/surrendered need to be carefully watched. There could be a 

chance of cartel formation and mining of sand illegally from other vacant mining 

plots under the garb of the operative lease.  

3. DSRs need to be prepared very carefully. They should be based on Physical surveys 

and replenishment studies. Since sand deposition is a dynamic issue, they need to 

be regularly updated. While awarding lease deeds, important environmental 

parameters like deposition and replenishment of sand, areas of erosion, distance 

from infrastructural structures need be considered.  

4. In the absence of replenishment studies and physical inspection before award, 

many times sites are awarded where there is no sand. The lease holder indulges in 

mining adjoining areas, some of which may be environmentally not very suitable. 

Before award of LOI, physical inspection should be mandatory. 

5. Electronic surveillance through UAVs/Remote Sensing is a good surveillance option 

especially in areas where sand mafias are active. Night vision drones must be used 

for checking mining activity at night. Sensitive spots must be identified and police 

presence- both static presence and dynamic patrolling needs to be beefed up 

there. DMs / SSPs must be made directly responsible for checking illegal mining. 

6. Storage Godowns should be at least 5 kms away from the river bank. Otherwise 

illegal mining can be carried on under the garb of storage by the leaseholder 

himself. 

7. Geo-fencing of sites, their physical demarcation, allotment of geo-coordinates to 

all the pillars and their constant physical inspection and electronic surveillance is a 
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must to ensure that the mining activity is as per the approved mining plan and no 

illegal mining, detrimental to environment, is going on. 

8. There has to be a mechanism to ensure that the actual mining activity conforms to 

the approved Mining Plan and the approved Environment Management Plan 

(EMP).Besides the statutory system of Departmental inspections, there has to be a 

system of annual mandatory Environmental Audit by experts. Environment 

Department can empanel some experts/expert institutions with standard TORs 

and Remuneration terms which could be utilized by the Mines Department on a 

regular basis. This way the District Administrations can access good technical 

experts with standard conditions in a transparent way without bothering about 

tedious time consuming tender formalities.  

9. There has to be an effective mechanism for restoration of environment in case of 

its degradation due to mining. A portion of the royalty could be reserved for it as 

Environment Restoration Fund. The Environment Department can empanel some 

reputed institutions with standard terms for preparing environmental restoration 

plans which could be used directly by the Mining Department without the arduous 

formalities. These plans could be funded by the Environment Fund as mentioned 

above. Already a number of mineral rich districts like Sonbhadra have a sizeable 

District Mineral Fund at the disposal of the District Collector. However since there 

is no mechanism available at the level of District Collector for preparation of 

Environment Restoration Plans, this fund is normally used for works other than 

environmental restoration. 

10. The mining activity should strictly comply with Provisions of EIA Notification 2006, 

Sustainable Sand Mining Guidelines, 2016; The Environmental Protection Act, 

1986; The Water (Prevention and Control of Pollution) Act, 1974; The Air 

(Prevention and Control of Pollution) Act, 1981 and Regulations of Central Ground 

Water Authority.  
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11. As per Hon’ble NGT orders it was directed that Chief Secretary must ensure 

compliance of Sand Mining Guidelines. The Oversight Committee recommends 

periodic review at CS level which will automatically improve enforcement effort 

and sort out a number of co-ordinational issues.  

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National 

Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal 

with a copy to the Chief Secretary, Government of UP for necessary action. The report be 

uploaded on the website of the committee.  

 

05-09-2020

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY                    

05-09-2020

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE

September 05, 2020 

Annexures: As above 

Please visit our website: oscngt.upsdc.gov.in for more information. 
 

 

 

 
















































































































































































